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HEAD OFFICE

CHHATTISGARH ENVIERONMENT CONSERVATION BOARD
Paryawas Bhawan, Nava Raipur Atal Nagar Dist. — Raipur, (C.G.)
Email ID — hocecb@gmail.com

No. /¢ Tech./HO/ CECB/2020 Nava Raipur Atal Nagar : /3/ 4 /2020
do,

The Registrar, ‘

Hon’ble National Green Tribunal,
Principal Bench,

Faridkot House, Corpernicus Marg,
New Delhi — 110 001

Subject :  Submission of action taken report in the matter of OA No. 772/2019
Madan sen Vs. State of Chhattisgarh order dated 22/01/2020 (illegal
construction of slaughter house in residential area in Radhika Nagar,
Dist. — Durg) regarding.

Ref. : Order passed by Hon'ble NGT in OA No. 772/2019 Madan sen Vs.

State of Chhattisgarh dated 22/01/2020.

— :00:: —

With reference to the order cited above, Chhattisgarh Environment
Conservation Board has issued a notice on 25/10/2019 to the commissioner, Nagar
Nigam Bhilai for operation of slaughter house without valid consent and
discharged of effluent without treatment. Further closure direction has been issued
on 11/11/2019 under the Section 33 A of the Water (Prevention and Control of
Pollution) Act, 1974. Chhattisgarh State Power Distribution Company Limited
vide its letter dated 31/01/2020 has informed that they have disconnected the
supply of electricity on 23/11/2019. A letter received from CSPDCL in this regard
is attached herewith as Annexure-I. Board officials also inspected the site on
25/11/2019 and 05/02/2020 and the slaughter house was found closed.

Further as per order, Chhattisgarh Environment Conservation Board
has imposed environmental compensation vide its direction issued on 06/02/2020
for an amount of Rs. 2,68,87,500/- (Two Crores Sixty Eight Lacs Eighty Seven
Thousand Flve Hundred Rupees Only) for illggal operation and discharge of
untreated effluent from the slaughter house for days. A copy of the same is
enclosed herewith as Annexure-II.

Enclosed :- As above.

Meémber Se
Chhattisgarh Environment Conservation Board,
Nava Raipur Atal Nagar, Raipur (C.G.)
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REGIONAL OFFICE
C.G.Environment Conservation Board

5132 Banglow, Bhilai, District- Durg {C.G.)
rc)wtmxlaa(}rednffmm! com 0788 -22429

N .y
3FL ROITSICECBI2020 Bhiiai, Dated 6 /Z»H/K?OZ»C*

The Commissioner
Hgm Nigam. Near Supela Chowk, Bhilai,

(For Slaughter House capacity- 50@0 Nos./Month)
Rad i E§< 1 Nagar, Ward No -03, Bhila
District - Durg (C.G.).

Direction under section 33'A' of the Water (Prevention and Control of

ollution) Act, 1974 and to pay the environmental compensation in
compliance with Hon'ble NGT Principal Bench, New Delhi order in the
matter of O.A. No. 772/2019, Madan Sen V/s. State of Chhattisgarh, dated
18.09.2019 and 22.01.2020.

1 Grant of Consent of the Board under section 25/26 of me.;
(Prevention and Control of P '%iut on) Act, 1974 issued by CECB,
letter No 1168 dated 03.01.2013

2. Order of the Hon'ble Sumeme Court of India in the matter WP(C) No
S102012 on 22.02.2017.

3. Order of the Hon'ble NGT Principal Bench, New Delhi in the matter of OA No
606/2018 on 30.04.2019.

4. Head Office, CECB, Nava Raipur letter no. 5035 dated 17.09.2019.

A Public Notice regarding recovery of environmental compe nsation from the
polluters on the basis of polluter's pay principal ’ ; ‘
news paper by CECB on 18.09.2019

6. Order of the Hon'ble NGT Principal Bench, New Delhi in the malter of

OA. No. 772/2019, Madan Sen V/s. State of Chhattisgarh, dale
18.09.2019

7. Notice u/s 33'A' of Water (Prevention and Control of Pollution) Act

issued to the slaughter house (slaughtering capacity-300 ) al
Radhika Nagar Ward No.-03, Bhilai by this office vide lettel g

25.10.2019

8. Direction u/s 33'A' of Water (Prevention and Comroi o Fo P ition) Act 1974

issued to the slaughter house (slaughtering capacity-3000 Nos /Month) at
Radhika Nagar Ward No.-03, Bhilai by this ,,i‘u,_ vide letter no. 2913 or
1.11.2019

Order of the Hon'ble NGT Principal Bench, New Delti i the maiter of

O.A. No 772/2019, Madan Sen V/s. State of Chhattisgath daw

2240 2020
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10. Head Office, CECB. Nava Raipur letter no. 9624 dated 25 01 2020

11. Letter of CSPDCL dated 31.01.2020 regarding disconnection of electricity
supply on 23.11.2019

By

.
Whereas, you are operating a slaughter house (Slaughmrmg capacity-3000

Nos./Month) situated at Radhika Nagar, Ward No.-03. Bhilai, Distr t Durg (C.G)) without

having valid consent of the board.

Whereas, the slaughter home (slaughtering capacity-3000 Nos /Month) was
inspected by the officials of the Board on dated 22.10.2019 and found that:

(1) The adequate and effective water pollution control facility | e. effluent treatment

plant for the treatment of the effluent generated from the slaughter house was
not installed.

(i) The effluent of the existing shughte’:}r house slaughtering capacity-3000
Nos /Month was discl harged inside and outside the premises causing serious

water pollution problem

Whereas, a notice u/s 33'A' of Water (Prevention and Control of Pollt ution) Act

1974 issued to the slaughter hous e (slaughtering capacity-3000 Nos /Month). Radhil ka Nagar

Ward No.-03, Bhilai I by this office vide letter under reference no.7.

Whereas, you were failed to comply to the above notice mentioned under
reference no.7

Whereas, a direction u/s 33'A' of Water (Prevention and Control of Poliution:
Act 1974 issued to the slaughter house (s laughtering capacity-3000 Nos Month). Radhika
N

lagar Ward No.-03, Bhilai by this office vide letter under reference no 8 for the closure of the
slaughter house

Whereas, Hon'ble NGT has issued an order in the matter of O A No. 606/20

dated 30.04.2019, regarding recovery of environmental compensation on the basis of
poliuter's pay principal. In the sub para 7 of para 48 of the order stated that “Estimate of
value of environmental degradation and cost of restoration be prepared and compensation be
planned and recovered from polluters for environmental restoration and reslitution on that
basis” A public notice regarding this order has also been publishe the news paper on

3.09 2019 by Ch tisgarh Environment Conservation i3 oard, Raipur



Whereas, Hon'ble NGT Principal Bench, New Delhi issued an order in the
matter of OA No. 7 /72/2019, on dated 22.01.2020 and has asked "whether closure has been
affected and whether compensation has been recovered for such tlegal operation for the last

L]
five years on 'Polluters Pays' principle".

Now by using methodology mentioned in order for levy of environmental
compensation mentioned in reference no.04. the Board directs you as follows

(a) To pay the the environmental compensation of Rs. 2,68,87,500/- (Two
Crore Sixty Eight Lacs Eighty Seven Thousand Five Hundred
Rupees only) immediately for illegal operation of the slaughter house
(for 2151 days) for infentionally discharges of untreated ef ffiient of the
slaughter house causing damage to the environment

(b) You shall ensure that the slauc ghter house (slaughtering capac ity-3000
Nos./Month), Radhika Nagar Ward No.-03. Bhilai to be remain closed all

the times till further orders

Please note that In case you failed to pay the environmental compensation and
compliance of this order action will be taken under the provisions of Water (Prevention &
Control of Pollution) Act, 1974,

A REGIONAL OFFICER
Ci Enviio mmf?m( onservation Boarc
5/32 Banglow, Bhilai Dist Durg (C.G

Endt No. 9 7? 2 IROITSICECBI/2020 Bhilai, Dated ¢ | | 2 | <0
Copy to :- aa
1 Member Secretary, Chhatli iIsgarh Environment Conservation Board, Nava Raipur Atal

Nagar, Raipur (C.G.) for favour of information.
2 Colle ctor, District - Durg (C.G.) for favour of information
Superinteding Engineer, City Circle. 23/32 Bun nglow, i‘fit,slzf:aix Chhattisgarh State Power
Distribution Company Limited, Near Raipurnaka, Durg (C.G.) for favour of information
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